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ORDER 
t. 

(By Hon'. S. T3is•,. Member- P,.) 

In this applica ion, filed under sect on 19 o 

the Adainis rative Tr anels Act, 1285 the a •plicant has 

souaht the allowing 	liefs:- 

(i) 'ashing thq onier dt. 29.12.92 (annexure-12 

0 the 0.A)i cancelling the exaai ation and 

2. 	The petitioner 

on 02.12.75 in the sca 

railway elap oyee belon 

working as Skilled 

provisional seniorty 1 

Mechanics G . I at Si. 

31.03.92 he thus beca 

e<am and vi a-voce teS 

scale of Rs. '400-2300 

(writte,a) 	d 13/15 

gly promoted to the 

promotion order at. 23 

pro"otimal post on t 

or the aonth of Nave 

Works ilanaler (respon 

dt. 29.12. 2 that bot 

the promot an order 

the applic  

as initialy engaged - a Kha asi 

e of Rs. 196-232/-. 	a con irme 

ing to S/C category, hen he was 

chanic Jr. I, he was 1:ced = t th 

st _1: S/C empolyees i Skilled 

No. 1 alongwith two o hers. . 

eligible fir sitting for th 

- Eor Chargeman Gr. 'B in the 

- which he awailed on 15.09. 2 

ober, 92 (Viva). He w s acco din- 

de of Charge -an Gr. 	' as p= r 

.10.92. -le task over tle char e o 

saie day and recieve the p y 

er, 1992. On 29.12.92, The C ief 

t No. 4) informed vi e lett r 

I the result of the sail prete t an 

. 23.10.92 stood cancellei and 

t

rder dt. 2 .12.92 reverting the etitioner 

annexure- 3 to the 0.A) and 

(ii) direction lio the respondents for giving all 

the benefi s and pri-iledges ob he post of 

Chargeman r. '13' as if no such ancella ion 

order dt. 9.1"-.92 was passed. 

was rev rted . 
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applicant the prpmot on was 

r fulfilling all the requirements such a 

retest of written exam and viva- oce. Hence 

the reversi n order d 
	29.12.92 and the can ellaticfri of il 

the result re illega as the principles of .atural 

justice were no obse d. 

ding to th 3. 	Acco 

awarded aft 

seniority, 

4 	h ve heard 

on acts a d law and 

on the ten r of Allah 

Kumar and ors. Vs. 

Institute, 8areilly 

No. 15467) .where it 

requiretlents of 

the apeeicant could 

applicant how cause 

counsels'_:or he parties 

the applicant s are aeeed 

ad High Court case in Dr. Avi eeshj 

Re earc 

lisc, Writ Petiti •n 

that when 11 the 

have been €ulfill d 

eing he 

e principles`  

e rival 

ind that 

irector, Indian Veteri 

ors. (Civil 

s been held 

d promotion 

t be reverted without 

otice and observing t 

of nektural 

5. 	'Hav 

promotion 

result ord 

justice. 

ng gone 

rder it. 

r dt. 29. 

-ough the records incl ding 

.10.92 and the cancel atian 

2.92, which was issued a -f:tertwo 

by both th 

of a provi 

was alredy 

mentioned 

issued pro 

cancelled 

is a foil,  

irreversi 

order. We 

test) was 

provisioe 

which Was 

objection 

the promotion was made admitt dbly 

and the respondent<s3  o the b sis 

sional sen 
i
3rity list that a case on sen Oritr 

pending eefore Hon'ble Supreme C curt is also 

tion order, which its -if has been 

nd the promotion was is hi o be 

tipulatisn of notice The r•vers 

condition of provisiolcl ord r. N 

een eSquird under the prow sion 

e that the promotion ( .P.0 a d 

basis of an DLit and Et 

list of Skillel 1ech :ic Gr. 

sly on 31.03.92 and t 	perio for 

be lied by the (an(idates nd 

nonths, we' find that 

e applican 
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l jection 	ide 

ity dt. 	.- .91 which is of earl ler At e 

senk)rs (R • Nath) were totally o itted. The 

is also submi ted that two posts of 

eneral and as 

was not over nor-  comple ed4  and thei 

In the 

the name 

responde 

and one 

senior m st 

the name 

juniors 

seniors 

oalited 

••••11Was 

per formla 3 S.0 and c gener 1 

empolyee w re called for selection . Howe er, 
tlY,r 

most employees were 1-ft and 

selection . The na:ne of 4 s ch 

t including 2 S/cs we thus 

f candidates for sele tion test. 

of the senior 

r(E called to 

o tne applic 

roM the list. 

0. 	I our view the promotion exam was he d witho t 

fulcilli g all the pre onlitions of a valid •est lik 

a valid seniority list and even the promotio order vas 

kept pro isional. The ase cited by the apl cant i out 

of 2 	o3.144.h. We thelefoe iind no reason to int rfere ith 

the orde s 	. 29.12.9 . The 0.A is dismisse 

7. 	T ,-2r will be np order 	to costs. 

Membe - A. Aember- 

/Anand/ 


